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[Authorised English Translation]

HARYANA GOVERNMEI{T

AGRICULTURE DEPARIMENT

Notifrcation

The 25th November, 2(X)5

No. S. O. S9/H-A.. 1tr19936. 2U|'m5._ hexercisesf thb prvers cgnferred

by sub-section (l) read with sub-section (2) of section 21 of the Haryana cotton

Ginning and Pressing Factories Act" 1992 (Act 16 of 1993)' the Governor of

Haryana hereby makes the following rules; for carrying out the purposes of the

said Act, narnely :-

. 1: (1) These rules may be called the HaryanaCotton Ginning and Pressing:

Factories Rules, 2005.

: (2) They shail cone inro force on the date of publication in the official

Gazette.

2. In ttrese des, unless the context otherwise requires,-

(a) .Act" means thc Haryana cotton Ginning and kessing Factories

Act,1992 (Act 16 of 199.3);

(b) 'Torm" means a form apended to these rules;

(c) "section" means a section of the Act; and

(d)wordsandexpressionsusedinthesetulesbutnotdefined,shall

have the same meaning as assigned to them in the Act'

3, Mixture of more rhan three percent of different varieties of cotton shall

be treated as adrnixture oi cr-'ttos.

4. The proportion of seed that may be contained in any ginned conon

(iint) shall Bot exc€ed 0'5 percent.

: 5, {ii Th* D:iect*ri:.f Agriu=iture"Haryar-r4sirai!te.i:eiicer:eingaaal+riry

snder s*d+a 3- F+r thi pErp+$e$ +f recJi+ns !!., !4 an*J 15, E€a:k-eting *ffieq"

Agriculture Departrnsnt, Haryana, shall be the prescribed authority'

(2) Thc autiruriiy,ilur iilc iJurIJUsE r:i sc(jiiuri 7 shaii "i:e tire ilcpuiy

Dtector of Agriculture of the ciistrict concerne<i'

I r {
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6. (1) Every person desiring to obtain a licence shall make an application
in duplicate wfth relevant docum€ne to the Direcmr in Form A through rhe
Marketing officer, Agriculture Department, Haryana, together with the treasury
challan receipt of deposit of the prescribed fee under Rule ? and a copy of blue

irilt of his cotton ginning and/or pressing factory which is prepared in accordance
with the guideLines and norms specified in the Appc,ndix appended to these rules,
under the provisions of Rule 18 :

hovideil that blue print of a cottotr ginning and/or pressing
facrory shall not be necessary at fte time of renewal.

(2) On receipt of an application for the gram of a licence, the licencing
authority rnay after taking into consideration thepro{sions of &e Act, fulfillment
of requirements under the provisions of sections 3,7,'10,12 and 16 and thes€
rules, grant or refuse a licence dfter following the procedule laid down under suF
scctions (3), (4) and (5) of section 3.

The procedure to be foltowcd for renewal of licencc by licencing authority
shall be the ia*e as that of grant of a licence :

Provided that the application for renewal of licence shall be
submitted in Fonm ESefore one month of its expiry and with a late
fee of ten percent of the fees prescribed for renewal of licence for
the delay of each,month after its explry.

(3) A duplicate licence may be issued where tbe original licence has
been lost or damaged, on papnent of a fee of one hundred rupees and an undertaking
from the licensee in the forrr of an affidavit that he will not misuse tbe original
licence, if found later on.

, (a) {a} The licence sha!! be gerteC !n For:"e C ini$ally fcr a p--riod +f
thrw years, which inay be renewe,i io Form D for a further period
of three,vears at a time-

(b) An order for th9 cancellation or suspension of the licence shall

i . bepassedinFbrmti.

?, Ttre fe6 f;-.rr- Srri or f.eiie;vu;ii of a.iiCe.irce sbaii tre i_< uiijer : -

{a} Rrrller G4n Rs. 5g/- per r+!!er'gin

. Cb) Doubie Roiier Gin Rs. i00/- per double roller gin

G) SawGiiis Rs. iffS;'- per saw gil

(d) Presses Rs. i000/- percotton press.

h.5
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E. The licence shall be granred subject to the foilowing conditions :-

(a) The licensce shall cornply with theprovisions of the Act and

rule s.

G) The licensee shall not permit evasion or rilfringement of any

the provisions of the Act and shall report in r$ritingto the li

authority about any evasion or breach that eome$ to his know

(c) 'the licensee shall ensure that the qualit};of ginned cotton is r

impaired due to any defect in the construction or conditions

machines or their improper wotking- The consffuction of

ginning and pressi;rg factory if done after the cofllmencement

these rules, shall be in accordance rvithlh: normsand specificati

as contained in the Appendix to these rules. The licensee

produce his licence on demartd to the authority issuing or renew

it or to arry of the officers mentioned in sub-rule (l) of rule l0'

9. The JointDirector of Agricuitu:e (Cotton) and the E@yDirector

Agricuiture of the district concerned shall have the powers to exurdne and dr

samples of cotton, cotton package or bale sr cotton seed to assess the extent

admixture, Eroistufe percenrage and proportion of cotton seed in lint and make

report thereon and certify as to the norrnal quailify of moi$tufe percentage

proportion of cofton seed in lint and rnake a rqport- thereon and certify as to

normal quantity of moisture which a given sample of coiton should:ontain

the quantity of moisture which is actually eontained' They will have

conclusion on their own,rbservations/tests, in addition to the testrepolts

moisture contBnt and lint lengttr of tlre sanlplo as determined by the Senior Sc

(cotton), chaudhary charan singh Haryana Agdcultural university' llisar'

10. (1) The following officers shall be the'Inspeeting officers under

Act to enter and inspect any cotton ginning or pressing factory :-

(a) Director of Agriculture, Haryana;

(b) Additional Director of Agriculture, Haryana;

(c) Joint Director of Agriculttre (Cotton);

(d) Marketing Officer, Agriculture Department' Haryana;

(e) Deputy Director of Agriculture of district concerned;

(f) Assistant Marketing Officers, Agriculture Departme

Haryana.

4E
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i2) Anyone of the above cfficers may ask for the producfion of ary
ginning regisrer or press register and inspect any cotton package or bare of cotton
for the pulpose or ascertaining whether there is any contravention of any of the
provisions of tbe Act or the rules and may seize allthings in resp€ct of which an
offence puuishable under the Act appears to have been committed.

(3) For the purpose of section 16 oi the Act, the AdditionavJoint
Director (AgriculturatEngineering) Haryana, shall be the prescribed autlronty.

{4) The offrcers menrioned in srrb-nrle { l ) above shall have the right of
access and inspection during rhe working hours of a factory and witbin the sphere
of theit respective duty area.

11. (1) Any of the Inspectiag otf,cers under sub-rure (l) of rure l0 shatl
lbrward sealed samples of seized corton to the senior Scientist (cotton),
chaudhry Charan singh Haryana Agricurt'rar unlversity, Hisar, in such quaniities
as are indicated below :-

F{ARYANA GOYT.
(AGHN.8,

GAZ., NOV. 29.?ffis
1927 SAKA)

Seizing and
sealing of
cotton samples
section
2 I  (2)(e) .

(a) if the cotton seized weighs more than ten kilograms, one
random sarnple of such cotton weighing fwo kilograms;

tb) if the corton seized weighs up to ren kilograms, the entire
cot-ton seized.

(2) The sampras drawn under sub-ruie (1) shail be packed ancr sealed
with cfficial seal of the i-rfficer in th€ presence of the owner or Manager who n,ili
also be aliowed ro put his seal if he so desires.

(3) The seizing officer shalr receive an undertaking in writing from rhe
person whose cottor ha-s been seized, to prodi,rce before h'n the remeioiog 4r:antitv
of cotton, if any when demanded.

(4) ii orr receipt oi the anaiysis repon frorrr ihe senior sciemist (Cotron),
Cha,udhary Charan -\iugh Ha-ryana Agricultual r_Iniversity, Hisar" the sarnple is
founci nor contbrming to the requirements of sectlons 5 and 6, the Director oi
Agrrcultuie" id,-aq,iana. ma-v himsclf lodgc a ccm-craii-,i in a cc,.iit of compeicni
jurisdic.tion orauthorise any of the oificers rnertioned in sub-rule (1) of rule 10 for
lnis puip{ise.

iE. i:i ,1 coiiipiaii-ii i-u iesFec: c,i ;a; c=:ic; baie ;:ia}- be .;aj; ii; .;;iing i-,-,,.,r,iairr r-rairsr

to anj/ one of the ofriceis mentioned in sub-iure (1) ctf n le lc and shail be 
cerestlvc cctton

accompanied by a sample of cotron complained of provided rhat no such 
l.*.ilrrrl 

.*
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complaini $hill be entertairied:unlcss a fee of 'RS:'100/- in respect of each package

or bale has bee.n,'paid through'treasury challan. '

Chaudhary Charan Singh, Haryana Agricult'.rral Univsrsity, Hisar, ior examination

and report. '  ' .  l . j

Note :--Fe4 prescribed apgve shall be rycoverable in the case of bales

: -, in respect of aetual number of bales to be. opened for

examination, subject to a minimum of. ten.pgrcent of a

consignment, and not in respect of the total nunitier of bales

in respect of which the complaint is m-ade.

' '' 
13. (t) The ow'er or lesseC of every Lotton'gnning or pressing factory

constnrcted after the enforcement of the Act and the rules made thereundet' shall

apply to the licencing authority,'for the'allotrnent of the mark (required under

section l0) to be used for.sgeh factory riot lessthan one month before the work

commences in the f4glory. , r

(2) The mark allotted to each facory slratl consist of letter (II) denoting

the Hiryana Stat6 together with a nutriber dehoting the factori e'g'

Gia/kess rnart.
sections 10 aud
2r{2)(e}.

GinMark=HG

PressMark=f{P

(3) The numbers denoting tire iactories shaii run cuursecuiively'

. '(4) Gin'*if Frfess rlalkonse ailotiedtoa factolv Shail rrot be transferred

to any olher factory.

(5), The serial number on cotton bale shall conpist of two garts. The

first part sha!! consist of two nnql€rais being tire iatl i'*o ir-riegeis of tlh" caiffidar

;*i in ..+lirh the C+!la!r )Ieai lia:; ,:r-rD,tillEnt:eri and ihe eecuad:iiACt Si?ail be the

running number of the bale accqrding to the factory's pres: register. A new series

of runnigg numuei snaii 
-Oe 

lrangg 4r1he uu51-lenwuieni 6i eacli coiic:-: scas+R 
l+

the fi1st dgy,of $qptembef, in each caiendar year and shail bc lerr-nindte{ on **re

thirty-first day of August of the following year'

N*U", allotted

Number allotted

hT
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(6) The nnark and the two integers denotiqg the cofton year shall be
indelibly punched or stamped cn any part of the central hoop of the bale in such
a m*nner as to be clearly decipherable.

(7) The running number of the bare shafl be punched or stamped on
the hoops as described above or shall be stencilld in ink on the Hessian covering
of a lashed flat side of the bale in such a manner as to be clearly decipherable.
English numbers only shall be used and the numbers shall not be less than fwo
inches in length.

(8) The following order shall be observed for marks punched on the
hopes :-

Number denoting the factory, Ietter "H" denoting Haryana state and
numerals denoting cotton year. If the nmning number is punched on the hoop, it
shall follow the numbel denoting the cotton year and be separated from it by a ntar.
when the mnning number is stencilled on the hessian, a star be placed before the
fir$t integar and after the integar.

Ilhrffation:

Cofton bale kessed in February, 1995, is to be shown as under. :_

On the hoop On the hoop On the Hessian

3

J

H

9 0 R

J

4

f

A
U

$(

3

5

H

9

f

*

5

:F

4

5

6
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Manner of
service of
orders.
section 2t(2)(i).

Maintenance of
gitrning/
prcssidB
registers:
sections 4, lI
and 2l(2Xi).

In ttie above illiistration, 35 is the factor-vmark, (H) denoteE the Haryana
state' 95 delo'"s the cotton year eo'fneicrogo., trt september, innt*otu nthe rynning numbel of tlre bale pressed in the factory.

I Note :-The stenci'ing of the running number on the end or unlashed
side of a bale does not firlfill the requirements of this rule.

. Bales pressp{ during a seafon but containing cotton 1tom the
crop of the previous year shall be marked "OLD, by it"n"ilUrrg
this word in capital letters on the Hessian clom io the righ1.
side seriar numberof bale, Theletter should be inderibty marked
in not less than two inches length.

14. The dispatch through the post under registered cover. of uny ord",' under the Act to trre owner or person in charge of a factory shan be deemed to bethe stfflrcient service of the same on tbe owner.

15' Every licensee under the Act shall main."in the registers and submitthe returns as prescribed bero.* in frrrfiiment of ftc requirements or *tioni ia n d l l : -

(a) The ginning register shall be mainrained in Form F.
(b) The press register shall be maintained in Forrn G.
(c) The weekly returns of cotton pressing sharl be submitted in Form

H to the prescribed authoriry.

(d) The monthly rcturns of cotton ginned shall be submitted in Form
I to the prescribed authority.

(e) The weekly retums of cotton presseci during the seven riays ending
on Friday of each wer-k sharf be submitted not rater than the next
followins day i.a Saturday.

iij rhe sr'-a'thi,v retums ai. cct+;rn En;red d;;iing a eelcn{.r*i E3+;i::-\
shat be subrnitted not rars rhan the first day of the next fo'owins
munii.

iti' Tire c*iiua se'scn si:aii ccmmence oE rse iir$t riay oi september intach calendar year and terminate on the thinv-first daE cf Auqustrnex! f+ii.winp
yeil-

'.1.-'i:oa scas+a-
secrions 2(k)
1ta 2: /. 2,'tr.kl-

s6
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17'ForthepurposesofsectionlT,ifthc.ownerofaeosonginningor

factory for which l li;9!F has beeu granted, wants to close thg factory

tre.cn{of the season he shnll apply thirty days in advance for permission

to the licencing iiuthority, stating clerrly the rdiisoiu thereof along with an

to identifu the affectdd pelsop$ if any, and shall not ilose the factory

rhe receipt of the sanction from the licencing'authority'

R'bvided that anyttring done or any action taken under the rules

so rep'ealcd, shall be d€emed to have been done or'taken under the

corresponding provisions of these rules'

5 L

5L:l

Permission for
closrrre of
factory
sections l? and
2r(21(p.1.

Consrucrion
normt of cotton
ginqing/
pressing factory
scction 16.

Repeal and
saYrngs.
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APP_ryDT
(See nles 6 and I8)

Guidfilcs +d Coniiruition notuilor,Cottd Cinnlsridryhi Factbry
- (a) The gin and press house(s) and other building and structure shall be so

arranged and located within the f:ac,lory compound as to avoid congestion and
permit the free movement of carts, Bollies and trucks etc.

(b) There shall be eary means of "ingra*1 tg andout of ttrc factory compound
in order tofrevent cengestion. : r : ,i

(c) Platforms for drying kapas shall providei at the iate Of I ,000 square feet
per l0 siagle roller gins or thei: equivalent. There shall be minimum drying
piatforrus.and whatever thei( numbel be, shall be separated from one another by
pathways of at least fifteen feet in width. r .,

(d) Sufficient godown accommodationf,ot,storing of cotto.n and kapas
shall be provided and each of dre different variety of cotton shall be kept in,a
separate godown. Thcre shall be suf,ficie,rt plovision of water hydrants for use
againstfuein *re factorypremises along with propeqdrain1ge$ystem fol prqgction

against darnpness.

(e) ffit is proposed to install within the cotton ginning factory compound,
plant or machinery urrconnected with the process€s of cotton ginning, pressing,

spinning, weaving and delinting viz, crushing of oil seeds and (in case of factories
in which oil expellers are installed or decorticating machinery), the building in
which such plant or machinery are iustalled, shall be walled off from fhe restof the
cotton ginning factory, so as to be self contained.

(D The site plan shall be prepared on a scale of I'o : 40' and shall show the
cornpleie deiaiis. Thr site pian shall bc got previcusly appraved from the
District Town Planner, if the factory falis in a controiled ar€a or a No Objection
Certiiiiate shall bc obtained fronn such a$th.Eirv.

5 7
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FORM .4.
[see rule 6(1)l

PPLICATION FORM FOR THE GRANT OF LICENCE FOR WORKING OF

COTTON GINNING AD{D 1OR PRESSING FACTORY

(a) Name of applican! parentage and address:

(b) Name of the owner of the factory:

(c) Press or/ and ginning mark if allotted and locations:

(d) The number of gins and Presses:

(i) Roller giq

Doubie rolier gin

(il) Saw gin(s)

$.{o. of saws)

(iii) Press (s)

(lrlo. of gallas)

If the applicmt is afirm" give the name of all the persons constituting

it with parentage, residmce and address of each(attrach proprietor/

parhrership deed md mpy ofmemorandum and articles of association

in case applicant is acompany): -

Name of the Manager, Managing Agent or Managing Proprietor'

Name and styte under which the applicant will work (attach copy

of power of attorney):

Amount of licence fee paid with treasury challan
Nc.__,date<1
Site pian appto""O by Uisttict Town Pianner gr No Objection Certificate

obtained (attach copy):
'  rL- f--+^ .-1....- .=!-..^.-;r 4r= ?^*^*f tn ihs h+.!t nf ! ' ! ' !rt

i i  is corit irf l ! i i iat Eiig Iacis g:v€:l EirL:vE 3:iL w!.aivLi ra' d! u"e'e r- ': ::! j

Fi=o'+,.iuiige.

{Signature of the applicant owner'
proprietor, or Managing Partner).

5 t

(e)

(f)

(g)

(h)

(D
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FORM B
[See rule 6(2) proviso]

APPLICATION FOR RENEWAL OF TIIE T,ICENCE F'OR WORKING A
COTTON GIFII\ING AI\ID PRESSING FACTORY.

Name of applicant, parentage and address: ,

Licence No. and date of issue. j

Press and ginning marks and location of the factory: l

Name of Manager or Managrng Proprietor:

Name and particulars of licence:

Date on which licence expires:

Year for which renewal is requested:

(i) Detail of einning and prressing machinery:

(ii) Addition ordeletion" if any, proposedin machinery arfter grant of

licence for previous year:

whether the liceirce was svetr suspended/cancelle4 if so, on what reason?

Fees paid:

Justification for the renewal of licence which was previously

zuqrended / cancelled:

certified that r.he above facts are correct to the hest of my knowledge anri

l .

2.

3.

4,

5.

6.

7.

8.

9.

10.

l l .

$ignature of the applieant
iAuiirarized ffiinager or ffienaging
proprletorf.

51
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No.... .-. . . . . . . .
l. Station:

?. Ginning or/ and pressing mark:
3. Name ofproprietor:

4. Name and style of tlre person or
firm workiag the factory:

Nqr, parentage, residence and address
in full, of the applicant

Date from which licence takes effect:

, Date on which the iicence expires:
Any additional condition of the licence:
Amornt of fee paid:

10. Tttir licence is issued for the working of_--_________--__Roller gins

::-___:::-:,:-_3XT"f 'fr ff .
l1' Remarks' The licence shall be subject to the conditions given berow:

521

F'ORM C

$ll+r"R+-cENcE FoR wJi:ffiI [3*ro* GrrrNrNG oR/aND *RESSTNG

ILACE:
)ATE:

londitions of Hcence:
aj The iicensee shaii conpiy ivith the previsions of _,he Haryana' cotton Ginning and.pressing Factories Act, Igg2(Act 16 0f igg3)and the rules rnade there,+nd_er.
) ttre licenseeshart oot p"r-iiluurion or infringe,ment of any of thepravisions +f trre Aci anc sha*;"^p+rt ui .,+.riting t+ ihe iice*siaga*thority, any evasion or breach &ut 

"o*". 
io[i, to*r*'g".,i lle iiL.ensee siraii er,s,:r.e;,"; #;;"1;L;;;;#_i"ono* ;= ,-,o,imgeiie,i iiue io e_ri;,, deftei iri ihe roirst,-*sti*ii sq ++:a,iiii+n

:T:d":s 
ortheir improper working. The constrirction of the

'<irxrlri= iiiiu Etil=srii; iatiii{i. ii,i+:i.,;;1+l'i-o i..liitii3iii-i*+ri+af ;_ithe rules' shalr be iraccorda'ce with * ;; 
""a 

,p""in-ationsas contained in the Appendix to the rules. 
-r -

I The licensee shat produce his ricence on demand to the authorityissuing it orrenewing it or to any- of the officers mentioned in sub-rule(l) of rule I'0.
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FORMD
[See Rute 6(aXa]l

FORM FOR REI{EWAL OF LICENCE FOR. WOITKING A COTTON GINNING OR I
AND PRESSING FACTORY

No. , . . . . . . . . . . "

Station:
Ginning orlandpressing mark and the
number of previous licence:
Name of proprietor:
Name and style of the pe{son or firm
working the factory:
Name, parentage, residence and address in
full of licensee:
Date frorn which the renewal of licence
takes effect:
Date on which the renewal of licence
expires:
Aay additional condition of the reneu.al of
licence:
Amount of fee paid Rs..........:
Remarks: The renewal of licence will be
subject to the conditions appended below.

Date:

(a) The licensee shall comply with the provisions of the Haryana Cotton Ginning and
Pressing Factories Act,.1992 (Act 16 of 1993) and the rules made thereunder.

(b) The iicensee shall not permit evasion or in-fringement of any of the provisions of the Ag
arici shaii report in w'r'iting to the iicensing authority-, any evasion or breach that comes td
his larowledge.

i
(c) The iicensee shall ensure that the quality of'ginned cotton is not impaired due to any

dai++t *: :iie -rlnsii-'iction oi c-cr:d;tic'n cf inachines +r il:uii implaper wui:<ii-ig. 
-l-:ie

eanstrueiicn cf the Ginning and Pressing Factory, if done after ',he ecilrmencemenl of
-*iese :-*ies sireii 

-+:'in 
eee+idai;+s w{tir trre pian ar:ri sp+eificatir;ns as coniaine+ in me

-ti-liit:::#]i i.; ihe ruies-

(d) The licensee shall produce his licence on demand to the authority issuing it or rener,ving ir
or tr: any of the officers menrioned in sub-rule (1) of rule i0"

1

2.

J .

4.

5 .

6 .

7.

o
o ,

9.
10 .

Signature of the ofricer renewing
the licence with designation. ,

L I
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NO.

FORM E
[See rule 5(4xh)l

ORDER FGR CAFICELLATION OR SUSPENSION OF THE T,ICENCE

DATED.....

Nafme of offence:
Number and date of the order passed by the convicting court:
substance of the order of the licence issuing and canceling authority:

Place.-..-...
Date....

Signature, name and designation of the
licence cancelling authority.

6z


